
 

 

11.08.2022 

Complainant is present.  
 
Today is fixed for orders.  
 
I have gone through the complaint petition, the 
statement of the complainant recorded under 
section 200 of Cr.PC as well as the statements 
of the witnesses recorded under section 202 of 
Cr.PC. I have heard Learned Counsel for the 
complainant.  
 
The brief fact of the case is that the 
complainant Binita Chutia Gogoi was married to 
accused Chandra Gogoi on 28.10.2007 
according to Hindu rites and customs and 
thereafter both parties resided together as 
husband and wife. Out of their conjugal life the 
complainant gave birth to two children. After 
marriage her husband assaulted her and uttered 
obscene words and language by consuming 
alocohol. Her mother in law and sister in law 
tortured her in demand of dowry. In the year 
2015 the complainant was not allowed to attend 
the funeral rites of her paternal uncle and 
grandmother. On 13-11-2018 the accused and 
his family members assaulted the complainant 
demanding dowry which resulted in grievous 
injury in her person. The complainant lodged an 
ejahar at Boginadi P.S. but the matter was 
compromised between them. On 20-10-2021 
the accused again uttered obscene words and 
language to the complainant demanding dowry 
and also assaulted her and on that day itself she 
fled away from her matrimonial house along 
with her two children and at present she is 
taking shelter at her parental house.  
 

CW-1 Juga Chutia, CW-2 Chayanika Gogoi and 
CW-3 Mamoni Chutia corroborated the evidence 
of the complainant.  
 
After going through the materials available in 
the case record it appears to me that a prima 



 

facie case is made out against the accused 
under section 498(A) of Indian Penal Code. 
Accordingly, cognizance is taken against the 
accused under section 498(A) of Indian Penal 
Code. Issue summons to the accused.  
 
Complainant to take steps forthwith.  
 

Fixing: 27.09.2022 for appearance.  
 
 
 
  


